CENTBAL ADMINISTRATIVE TRIB(NAL,PRINCIPAL Emﬂ.
' NEW mI.HIJ'

New Delhi this/ 7 “ele ]of August.1994!

.HON'bIQ “l‘? S.B.Adige. Memb’r“) .
Hon'ble M::‘sia Lakshemi Swan:l.nathm. Meuber(J)

1. Shri Bharat Singh,
s/o Sh.Ghisa Ramy
r/o 25/354. Aari% Kunj.

DMS Colony, Hari Nagary
New Delhi, employed in
Delhi Milk Scheme¥ New nam'ﬂ

| S 27 Shri Kartar Singhj
o a 's/o Shri Hari Chandy
v : © ‘pfo WP=-434, Wazirpur;
Ashok Vihary Delhi=110052,
.-employed in *Delni Milk Schemey
 New Delhif -

3“‘5 Shri Sstpal Shana.
s/o Shri Hans Rajj
. rfo 19/20-B; 1aft Naiar‘? -
New nenu-ﬁoom. employed in

© Delhi Milk-Scheme; New Delhi ff?*in.i.ﬁ...*Appncmu‘l
By Advecate Shri SNy Shuklald
) Versus

1 ‘I'l'p General Manager;
~ Delhi Milk Scheme}
| - , - West Patel Nagaz‘“,

! o New Delnif -

| 24 Shi‘bm |
® : ~ mechanic (ﬂechani,cal).
' Mechanical Section; Delhl Milk Schem, .
West Patel Nagar,

\

| New Delhi-110008s :
: ' | 3; ShiPna Ram, Mechanic (Mechanical).

x _ , Mechanical §ection.
/ _ S N Delhi Milk Schemej

| ' o ’ West Patel Nagar%“
' New Delhi-110008,

4, ShiMohinder Singh“*i mchmic (Mechanical ),
Mechaniceal Section, - N
Delhi Milk Scheme}

West Patel Nagar,
New Delhiel _ 0008 <




M

2 (

5, Shﬁ Ram Saran; Mechmic(mchmical),

Mechanical Section;
Delhi Milk Schemc?

West Patel Nagary :
New Delhi~110008. BT AR .Basponmtsﬂ

| 'By Advocats Shri Madhav Pantkard

" BY Hon'ble .R.Adll.gt. Melb‘l“A’

Ia th:ls applic ation, Shri Bharat smgh

- and two othors, all Mates; have prayed for
‘ ]:ofixatim of their seniority visea-vis respondents

28 Shortly stated, the applicant nom; who
was appointed/ a nato on 120127 ‘6]., was promotud as
Fitter(Mechanical) on adhoc basis on 22#128708 and

was 'substantively appointed to that -post wiedrd

#83; applicent ndiz, who 'was appointed as a

. Mate on 1@12%2. was promoted as Fittormecb)
on adhoc basis on 27§1i7L and was substanuwly

appointed to that post wiedrd 29411.75; spplicant -
noata. who was appdntid as a Fitter(Mech) on

| u‘ﬁl.l. was substantively appointod to that .
| post w.‘b%?f@ 27.7.83. me appu.cants cmund

that. tho:lr sonieﬂtv has to be fi.xed from the .
date of their dhoc prmotim (454 of their -
rojoj,nder). and in that ovanjb.thny would rank

sentor to respondents nosi2 to5,

3, The circumstances in which Adhoc se:ﬁcc;

‘which is followed by regularisation would count

towards senfiority, had been won settled :ln G.A#
No‘$727/a7 'IoK.SukhijaVS" UOL & others! and

.connected cases which has discussed all the

relevant case laws on thc subject;‘% It is now
well settled that adhoc service whi.ch is .



3w A

fonomd by ragalarisation would ceunt: tewuds
| seniority only where the adha: appointment is made
| funy in sccordance with mles, or where it is made
de-hors the rules, the period of such adhoc _
appointaent is of 15«20 ytars duration ! It is clear
that th‘ adho.c appointments of the applicants were
‘made as a purely temporary and s’top-gap-arrangment,
and it was oxpressely stated in the office oxrder
dated 21812,71 (Annexure-al) that such adhoc pmotion
would not ccnfer upon them any right or clain

for regular promotion to the post]ﬂ Clearlyl
‘therefore; these adhoc appointnonts were made in
achinistrativa exigencies as a temporary and stope
. gap measure, and not after 'following all the rulos
governing such appointment : ' Further more, the
duration of the adhoc promotion is also\nowhore
15220 years*ﬁ |
4. ~ Under the circumstances, there are no
. good grounds to interfene in this matter; and tm.s
application fails. It is accordingly dismissed
No costs% '
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